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:MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration 

of the Bill. In Clause 1, there is one Amendment (No. 1) by Shri Vivek K. Tankha. Are 

you moving it? 

SHRI VIVEK K. TANK.HA: No, Sir. 

:MR. DEPUTY CHAIRMAN: Okay. You are not moving it. 

Clause 2 was added to the Bill 

Clauses 3 and 4 were added to the Bill 

Clause 1, the Enacting Formula and Title were added to the Bill 

SHRIMATI NIRMALA SITHARAMAN: Sir, I move: 

That the Bill be passed 

The question was put and the motion was adopted 

Statutory Resolution Disapproving the Epidemic Diseases (Amendment) Ordinance, 2020 

(No. 5 Of 2020); And 

*The Epidemic Diseases (Amendment) Bill, 2020

:MR. DEPUT Y CHAIRMAN: Hon. Members, we will take up the second Bill listed 

for today. It is the Epidemic Diseases (Amendment) Bill, 2020. T here is also a Statutory 

Resolution. Both of them have to be discussed together. 

Now, Statutory Resolution by Shri Binoy Viswam. Are you moving it? 

SHRI BINOY VISWAM (KERALA): Sir, I move: 

"That this House disapproves the Epidemic Diseases (Amendment) Ordinance, 

2020 (No.5 of 2020) promulgated by the President of India on 22nd April, 2020." 

Sir, I feel, the Bill, at the outset, is welcome and I welcome it. But, there is a serious 

lapse in the Bill. The lapse is as follows. The Bill talks about violence. Section lA talks 

*Discussed together.


























































